Oral Answers [12 DEC, 2012] to Questions 1]

that 1is, the 'right to work' under the MGNREGA scheme. As for giving
unemployment allowance, it is not under my jurisdiction. Anyway, at present, the

Government is not considering that.
Fresh package for handloom weavers

262, SHRI ARVIND KUMAR SINGH: Will the Minister of TEXTILES be

pleased to state:

(a) the number of handloom weavers in Uttar Pradesh, Bihar and Madhya

Pradesh, State-wise and district-wise;

(b) whether Government is aware that condition of handloom weavers n
Uttar Pradesh 1s very pathetic and most of them are sulfering from tuberculosis and

huge debt;
(¢) 1f so, the details thereof;

(d) whether Government would announce a fresh package for handloom

weavers, particularly of Uttar Pradesh, Bihar and Madhya Pradesh;
(e) 1f so, the details thereof; and
(f if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRI ANAND SHARMA): (a) to () A

statement 1s laid on the Table of the House.

(@) As per the Handloom Census 2009-10 conducted by National Council of
Applied Economic Research, there are 2,57,783 handloom weavers in Uttar Pradesh,
43392 handloom weavers in Bihar and 14761 handloom weavers in Madhya Pradesh.
State-wise and district-wise details of number of handloom weavers in Uttar Pradesh,

Bihar and Madhya Pradesh are given in statement-1 (See below).

(b) to (f) The Government of India is aware of the financial stress bemng faced
by the handloom weavers including handloom weavers of Uttar Pradesh due to
various factors and the choked credit lines due to loans from various sources. The
State Government of Uttar Pradesh has informed that data pertaining to handloom
weavers suffering from tuberculosis is not available. As regards debt, as per
handloom census 2009, 84% of loans taken by handloom weavers are from money
lenders, master weavers, traders, relatives/friends and only 16% loans have been

taken from commercial banks and societies.
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Besides implementing the developmental Plan schemes for handloom sector,
the Government of India is implementing Handloom Weavers Comprehensive Welfare
Scheme throughout the country, including Uttar Pradesh, Madhya Pradesh and Bihar
for providing handloom weavers access to healthcare facilities through Health
Insurance Scheme (HIS) and life insurance through Mahatma Gandhi Bunkar Bima
Yojna (MGBBY).

In order to address the issue of debt stress and to open the choked credit
lines of handloom sector, the Government approved a Financial Package for loan
waiver for handloom sector in November, 2011. It includes one-time waiver of
overdue loans from banks and interest of eligible handloom cooperative societies
and individual weavers as on 31st March, 2010, in order to make them eligible for
fresh credit. The Package covers loan waiver of 100% of principal and 25% of
interest, which is overdue as on 31.03.2010 in respect of eligible individual handloom
weavers and weavers' cooperative societies in all States including Uttar Pradesh,
Madhya Pradesh and Bihar. The total financial implication of this package is Rs.
3884 crore, out of which Government of India share 1s Rs. 3137 crore and share of
State Government's is Rs. 747 crore. NABARD is the implementing agency for the
package. Further, to subsidize fresh credit need, the Government approved
Institutional Credit Component under Comprehensive Package with two subsidy
components, subsidized credit and varn subsidy in December, 2011. Government of
India is providing margin money assistance (@ Rs. 4200/- per weaver, interest
subsidy of 3% for 3 years with a 3 year guarantee by the Credit Guarantee Fund
Trust for Micro and Small Enterprises (CGTMSE) to provide cheaper loans. The
second component 1s a 10% price subsidy on silk and cotton yarn against yarn pass
book. On the demand of State Governments, the Government is considering relaxing

the norms of both packages.
Statement-T

State-wise and district-wise number of handloom weavers in Ulttar Pradesh, Bihar
and Madhya Pradesh

Uttar Pradesh Bihar Madhya Pradesh
District No. of District No. of District No. of
handloom handloom handloom
weavers weavers weavers
1 2 3 4 5 6

Agra 210 Arwal 252 Ashok Nagar 2849
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1 2 3 4 5 6
Aligarh 150 Aurangabad 5507 Balaghat 433
Allahabad 214 Banka 5277 Bhind 195
Ambedkar Nagar 2222 Bhagalpur 13242 Bhopal 320
Azamgarh 40346 Bhojpur 112 Chhatar Pur 212
Baghpat 6153 Buxar 296 Chhindwara 1288
Barabanki 14336 Gaya 7637 Datiya 68
Bareily 1575 Jehanabad 145 Guna 31
Binor 1353 Kaimur (Bhabua) 919 Gwalior 91
Bulandshaher 741 Madhubam 212 Indore 274
Chandauli 8669 Nalanda 930 Jabalpur 3655
Etawah 1483 Nawada 488 Khargone 97
Farukkhabad 120 Paschim Champaran28 Mandaur 249
Fatehpur 50 Patna 2252 Moraina 60
Firozabad 104 Purba Champaran 25 Narsinghpur 34
Gajipur 357 Rohtas 2143 Raisen 170
Gautam Budh Nagar 43 Saran 7 Rajgarh 490
Ghaziabad 89 Siwan 1411 Rewa 251
Gorakhpur 8141 Totar 43392 Sagar 186
Hamirpur 59 Sehore 045
Hardot 90 Shajapur 123
Hathras 1336 Shivpuri 105
Jalun 4 Sidhi 132
Jaunpur 250 Tikamgarh 258
Jhansi 3586 Vidisha 445
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1 2 3 4 5 6
Kanpur D 103 Torar 14761
Kanpur N 4513
Kheri 53
Lalitpur 219
Maharajgan) 220
Mainpuri 129
Mathura a2
Mau 3723
Meerut 3402
Mirjapur 4875

Moradabad 20622

Muzaffarnagar 80

Pilibhit 3260
Pratapgarh 200
Rae Bareli 81
Rampur 597

Sant Kabir Nagar 246

Siddhart Nagar 7
Sitapur 11298
Unnao 1837
Varanasi 95439
Totar : 257783
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The House 1s adjourned till 1200 hours.
The House then adjourned at thirty-one minutes past

eleven of the clock.
The House re-assembled at twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

* Expunged as ordered by the Chair.



